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In the Court of Executive Magistrate-cum-Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Veena Kumari
Versus
General Public
Notice to General Public.

Smt. Veena Kumari d/o Sh. Dalip Singh, r/o Village Samtana Khurd, Tehsil Dhatwal at
Bijhari, Distt. Hamirpur (H.P.) has applied in the office for the entry of her date of birth which has
taken place on 10-08-1964 but due to ignorance the same could not be entered in the record of
Gram Panchayat Jhanhain. The applicant in support of the facts of the event has submitted the
requisite documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person is having any
objection regarding the entry of date of birth of the applicant which is 10-08-1964, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issuance of this notice. If no objection is received from any person regarding the date of birth
which is 10-08-1964 the same will be registered accordingly.

Issued under my hand and seal of the court on 25-11-2025.

Seal. Sd/-



Executive Magistrate,Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Geeta Devi
Versus
General Public
Notice to General Public.

Geeta Devi d/o Ranjeet Singh, r/o Village Sudar, Tehsil Dhatwal at Bijhari, Distt. Hamirpur
(H.P.) has applied in the office for the entry of her date of birth which has taken place on
23-03-1949 but due to ignorance the same could not be entered in the record of Gram Panchayat
Dhangota. The applicant in support of the facts of the event has submitted the requisite documents
and the same have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 23-03-1949, they can either in person or
through counsel file their objections before the undersigned within 30 days from the date of
publication of this notice. otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 21-11-2025.

Seal. Sd/-

Executive Magistrate,Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Tehsildar-cum-Executive Magistrate, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Manbhari
Versus
General Public
Notice to General Public.

Manbhari d/o Barfi Ram, r/o Village Sakroh, Tehsil Dhatwal at Bijhari, Distt. Hamirpur
(H.P.) has applied in the office for the entry of her date of birth which has taken place on



08-06-1961, but due to ignorance the same could not be entered in the record of Gram Panchayat
Sakroh. The applicant in support of the facts of the event has submitted the requisite documents and
the same have been perused accordingly.

General public is hereby informed through this notice that if anyone has any objection
regarding the entry of date of birth of the applicant i.e. 08-06-1961, they can either in person or
through counsel file their objections before the undersigned within 30 days from the date of
publication of this notice. otherwise the matter shall be proceeded further accordingly.

Issued under my hand and seal of the court on 21-11-2025.

Seal. Sd/-
Executive Magistrate,Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Vikash Shukla, H.A.s., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Kartikae Kashyap aged 24 years s/o Sh. Ghanshyam Chowdhary, r/o Present Address
Village & P.O. Tihra, Tehsil Sujanpur, District Hamirpur (H.P.).

2.  Muskan Kango aged 25 years d/o Narender Kanga, r/o Village Bakarti, P.O. Masiana,
Tehsil Hamirpur, Distt. Hamirpur (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Central Act) as Amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Kartikae Kashyap aged 24 years s/o Ghanshyam Chowdhary, r/o Present Address Village &
P.O. Tihra, Tehsil Sujanpur, Distt. Hamirpur (H.P.) & Muskan Kango aged 25 years d/o Narender
Kanga, r/o Village Bakarti, P.O. Masiana, Tehsil Hamirpur, Distt. Hamirpur (H.P.) have filed an
application alongwith affidavits in this court under Section 16 of Special Marriage Act, 1954
(Central Act) as Amended by the Marriage Laws (amendment Act 01, 49 of 2001) that they have
solemnized their marriage ceremony on 22-11-2025 at Nav Durga Mandir, W/No. 7 Tehsil
Sujanpur, Distt. Hamirpur (H.P.) as per Hindu rights and customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954,

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 29-12-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 24-11-2025 under my hand and seal of the court.



Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Vikash Shukla, H.A.s., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Shanti Sawroop aged 35 years s/o Kuldeep Singh, r/o Village & P.O. Tihra, Tehsil
Sujanpur, District Hamirpur (H.P.).

2. Arti Devi aged 21 years d/o Rattan Chand, r/o Village Indora, P.O. Indora, Tehsil
Nurpur, Distt. Kangra (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Central Act) as Amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Shanti Sawroop aged 35 years s/o Kuldeep Singh, r/o Village & P.O. Tihra, Tehsil
Sujanpur, District Hamirpur (H.P.) & Arti Devi aged 21 years d/o Rattan Chand, r/o Village Indora,
P.O. Indora, Tehsil Nurpur, Distt. Kangra (H.P.) have filed an application alongwith affidavits in
this court under Section 16 of Special Marriage Act, 1954 (Central Act) as amended by the
Marriage Laws (amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 23-11-2025 at Murli Manohar Temples, Tehsil Sujanpur, Distt. Hamirpur (H.P.) as
per Hindu rights and customs and they are living together as husband and wife since then. Hence
their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 30-12-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 24-11-2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Vikash Shukla, H.A.s., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)



In the matter of :

1. Lakhanpal aged 24 years s/o Vir Singh, r/o Village & P.O. Chabutra, Tehsil Sujanpur,
District Hamirpur (H.P.).

2. Vedanshi aged 20 years d/o Pritiam Chand, r/o Village Uttamber, P.O. Bagwara,
Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.) .. Applicants.

Versus
General Public .. Respondent.

Application for the registration of marriage under Section 16 of Special Marriage Act, 1954
(Central Act) as Amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Lakhanpal aged 24 years s/o Vir Singh, r/o Village & P.O. Chabutra, Tehsil Sujanpur,
District Hamirpur (H.P.) & Vedanshi aged 20 years d/o Pritiam Chand, r/o Village Uttamber, P.O.
Bagwara, Tehsil Bamson at Tauni Devi, Distt. Hamirpur (H.P.) have filed an application alongwith
affidavits in this court under Section 16 of Special Marriage Act, 1954 (Central Act) as amended by
the Marriage Laws (amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 20-11-2025 at Murli Manohar Temple, Tehsil Sujanpur, Distt. Hamirpur (H.P.) as per
Hindu rights and customs and they are living together as husband and wife since then. Hence their
marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 30-12-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 24-11-2025 under my hand and seal of the court.

Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Tehsildar Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Jai Devi
Versus
General Public

Notice to General Public.



Smt. Jai Devi d/o Sh. Bhandari Ram, r/o Village Maharal, Tehsil Dhatwal at Bijhari, Distt.
Hamirpur (H.P.) presenly w/o Sh. Surender Singh, r/o Village Baragran, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in the office for the entry of her date of birth which has taken
place on 01-06-1972 but due to ignorance the same could not be entered in the record of Gram
Panchayat Maharal. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person is having any
objection regarding the entry of date of birth of the applicant which is 01-06-1972, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issuance of this notice, if no objection is received from any person regarding the date of birth
which is 01-06-1972 the same will be registered accordingly.

Issued under my hand and seal of the court on 28-11-2025.

Seal. Sd/-
Executive Magistrate,Dhatwal at Bijhari,
District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Nirmla Devi d/o Bidhi Chand, r/o Village Bajroh, P.O. Badhani, Tehsil Bhoranj, Distt.
Hamirpur (H.P.). .. Applicant.

Versus
General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P. Birth
and Death Registration Rules, 2003.

Whereas, Smt. Nirmla Devi d/o Bidhi Chand, r/o Village Bajroh, P.O. Badhani, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under section 13
(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant document for entering her date of birth
08-04-1963, which could not be registered in the record of G.P. Bhoranj.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection (s) for the registration of delayed date of birth of Smt. Nirmla Devi d/o Bidhi
Chand may submit their objection in writing or appear in person in this court on or before
25-12-2025 at 10.00 A.M, failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate



Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Pushpa d/o Lachhman Dass, r/o Village Saharwin, P.O. Sulkhan, Tehsil Bhoranj, Distt.
Hamirpur (H.P.). .. Applicant.

Versus
General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P. Birth
and Death Registration Rules, 2003.

Whereas, Smt. Pushpa d/o Lachhman Dass, r/o Village Saharwin, P.O. Sulkhan, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under section 13
(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant document for entering her date of birth
20-04-1961, which could not be registered in the record of G.P. Bhounkhar.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection (s) for the registration of delayed date of birth of Smt Pushpa d/o Lachhman
Dass may submit their objection in writing or appear in person in this court on or before 25-
12-2025 at 10.00 A.Mm, failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate (Tehsildar),
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Sh. Brajesh Kumar s/o Trilok Chand, r/o Village Dungri, P.O. Dungri, Tehsil Bhoranj,
Distt. Hamirpur (H.P.). .. Applicant.

Versus
General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P. Birth
and Death Registration Rules, 2003.

Whereas, Sh. Brajesh Kumar s/o Trilok Chand, r/o Village Dungri, P.O. Dungri, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under section 13



(3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant document for entering his date of birth
25-05-1980, which could not be registered in the record of G.P. Rohwin.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection (s) for the registration of delayed date of birth of Sh. Brajesh Kumar s/o Sh.
Trilok Chand may submit their objection in writing or appear in person in this court on or before
25-12-2025 at 10.00 A.Mm, failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

In the Court of Executive Magistrate (Tehsildar), Bhoranj,
District Hamirpur (H.P.)

In the matter of :

Smt. Shilan Devi d/o Sh. Amin Chand, r/o Village Bharthyani, P.O. Badhani, Tehsil
Bhoranj, Distt. Hamirpur (H.P.). .. Applicant.

Versus
General Public .. Respondent.

Application u/s 13 (3) of Birth and Death Registration Act, 1969 and Section 9 (3) of H.P. Birth
and Death Registration Rules, 2003.

Whereas, Smt. Shilan Devi d/o Sh. Amin Chand, r/o Village Bharthyani, P.O. Badhani,
Tehsil Bhoranj, Distt. Hamirpur (H.P.) has moved an application before the undersigned under
section 13 (3) of Birth & Death Registration Act, 1969 and Section 9 (3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant document for entering her date of
birth 02-06-1967, which could not be registered in the record of G.P. Danvaan.

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection (s) for the registration of delayed date of birth of Smt. Shilan Devi d/o Sh.
Amin Chand may submit their objection in writing or appear in person in this court on or before
25-12-2025 at 10.00 A.Mm, failing which no objection will be entertained after expiry of date.

Seal. Sd/-
Executive Magistrate,
Bhoranj, District Hamirpur (H.P.).

Executive Magistrate/Naib-Tehsildar, Tehsil Bhoranj,
District Hamirpur (H.P.)



Ms. Nirmla Devi d/o Sh. Finju Ram, r/o Village Dhamrola, P.O. Jakhyol, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Aplicant.

Versus
General Public .. Respondent.
Application u/s 13 (3) of Birth and Death Registration Act, 19609.

As per office letter number HFW-HMR (ST B & D) Del.-2024/2-23261, dated 24-04-2025
of District Registrar Birth and Death Hamirpur, the application of Ms. Nirmla Devi d/o Sh. Finju
Ram, r/o Village Dhamrola, P.O. Jakhyol, Tehsil Bhoranj, District Hamirpur (H.P.) was received in
this office alongwith the relevent records and affidavit. In which it is mentioned that he/she was
born on 10-04-1968 however, the registration of the said birth could not be registered in the records
of Gram Panchayat Kharwar. The applicant now wants to get the above mentioned date of birth
registered in Gram Panchayat Kharwar. Therefore, through this notice the general public is
intimated that if anyone has any objection regarding registration of the date of birth Ms. Nirmla
Devi d/o Sh. Finju Ram, r/o Village Dhamrola, P.O. Jakhyol, Tehsil Bhoranj, District Hamirpur
(H.P.) as 10-04-1968 in the records of Gram Panchayat Kharwar, he/she can present his/her
objection by appearing in this court. In case of non-appearance, unilateral action will be
implemented and further action will be taken.

Issued today dated 06-11-2025 under my hand and seal of the court.

Seal. Sd/-
Executive Magistrate Bhoranj,
District Hamirpur (H.P.).

Executive Magistrate/Naib-Tehsildar, Tehsil Bhoranj,
District Hamirpur (H.P.)

Mr. Madan Lal s/o Sh. Prem Dass, r/o Village Khuthrin, P.O. Ladraur, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Aplicant.

Versus
General Public .. Respondent.
Application u/s 13 (3) of Birth and Death Registration Act, 19609.

As per office letter number HFW-HMR (ST B & D) Del.-2024/2-26383, dated 22-11-2025
of District Registrar Birth and Death Hamirpur, the application of Mr. Madan Lal s/o Sh. Prem
Dass, r/o Village Khuthrin, P.O. Ladraur, Tehsil Bhoranj, District Hamirpur (H.P.) was received in
this office alongwith the relevent records and affidavit. In which it is mentioned that he was born
on 15-04-1967 however, the registration of the said birth could not be registered in the records of
Gram Panchayat Bhounkhar. The applicant now wants to get the above mentioned date of birth
registered in Gram Panchayat Bhounkhar. Therefore, through this notice the general public is
intimated that if anyone has any objection regarding registration of the date of birth Mr. Madan Lal
s/o Sh. Prem Dass, r/o Village Khuthrin, P.O. Ladraur, Tehsil Bhoranj, District Hamirpur (H.P.) as



15-04-1967 in the records of Gram Panchayat Bhounkhar, he/she can present his/her objection by
appearing in this court. In case of non-appearance, unilateral action will be implemented and
further action will be taken.

Issued today dated 01-12-2025 under my hand and seal of the court.
Seal. Sd/-

Executive Magistrate Bhoranj,
District Hamirpur (H.P.).

Executive Magistrate/ Naib-Tehsildar, Tehsil Bhoranj,
District Hamirpur (H.P.)

Ms. Santosh Kumari d/o Sh. Inder Singh, r/o Village Bheval, P.O. Karohta, Tehsil Bhoranj,
District Hamirpur (H.P.) .. Aplicant.

Versus
General Public .. Respondent.
Application u/s 13 (3) of Birth and Death Registration Act, 1969.

As per office letter number HFW-HMR (ST B & D) Del.-2024/2-22292, dated 25-09-2025
of District Registrar Birth and Death Hamirpur, the application of Ms. Santosh Kumari d/o Sh.
Inder Singh, r/o Village Bheval, P.O. Karohta, Tehsil Bhoranj, District Hamirpur (H.P.) was
received in this office alongwith the relevent records and affidavit. In which it is mentioned that
he/she was born on 14-06-1969 however, the registration of the said birth could not be registered in
the records of Gram Panchayat Karohta. The applicant now wants to get the above mentioned date
of birth registered in Gram Panchayat Karohta. Therefore, through this notice the general public is
intimated that if anyone has any objection regarding registration of the date of birth Ms. Santosh
Kumari d/o Sh. Inder Singh, r/o Village Bheval, P.O. Karohta, Tehsil Bhoranj, District Hamirpur
(H.P.) as 14-06-1969 in the records of Gram Panchayat Karohta, he/she can present his/her
objection by appearing in this court. In case of non-appearance, unilateral action will be
implemented and further action will be taken.

Issued today dated 02-12-2025 under my hand and seal of the court.
Seal. Sd/-

Executive Magistrate Bhoranj,
District Hamirpur (H.P.).




